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Record of Proceedings 
 
 The learned counsel for the petitioner submitted that the petitioner has filed an 
appeal before the Hon'ble Supreme Court against the judgment dated 2.7.2012 of the 
Appellate Tribunal for Electricity in an appeal filed by PSCPL against the order of the 
Commission dated 29.4.2011. The learned counsel submitted a copy of the order 
passed by the Hon'ble Supreme Court in Civil Appeal No.D30983 of 2012 and stated 
that notice was issued to the respondents with regard to the prayer for interim relief 
seeking stay of the judgment of the Appellate Tribunal for Electricity. The learned 
counsel requested the Commission to adjourn the instant proceedings till the disposal of 
the petitioner's prayer for interim relief by the Hon'ble Supreme Court. 
 
2. The learned counsel for BRPL and PSPCL did not have any objection to the 
adjournment of the petition. 
 
3. Noting the above, the Commission directed to list the matter on 14.2.2013.  
 

By order of the Commission 
 

Sd/- 
T. Rout 

Joint Chief (Law) 


